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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABA
0.A.NDO,.966 af 13995,

Between - S Dated: 20.12.95,
¥um, G;Vijayalakshmi © ase Applicant
and

1. Assistent Directer General, Medical, Medical Setes Depet,
Erragadda, Hyderabad, :

s Respendent

Ceunsel for the Aprlicant : Sri. P.Rathaiah

Ceursel fer the Respendents ¢ Sri. N.V.Raghava Reddy, Addl.
CGSC.

CORAM:

Hen'ble Mr, A.B, Gerthi, Administrative Member

COntd:...Z/—-



0.A. 966/9S. | ' Dt. of Decision : 20-12-95.

ORDER

] As psr Hon'ble Shri A.8. Gcrthi; Member (Adpn.) {

Heard learnsd counsel for both the partiss. Admit,

2. The applicant is the ¢daughter of Late Shri G.Narasimha

who died yhilse sgrving ag a Group-D employee in the Medical

Stores Depot., GCovernment of India, Hyderabad. Bn.th#ﬁaath

of the employes the mothsr of the applicant was giueﬁ appointment

" on compassionate grounds. Unfortunately however the mother

of the applicant became mentally deranged and is no longer

retaining the employment given to her by the rgspondents.

Although the applicant has three elder sisters ghey dre &ll
e

married and gre not taking pare of either the applicant or

her mother, Thus the applicant is placed in & very unfortunate

situationi:giéig) she gan neither look after herself nor

take care of her mantailyggﬁiﬁngad mother. She has%here?ofa

approached the authorities concerned Por giving her eppointment

on compassionate grounds. But her pgquest yas turned doun.

J. In the reply arpidavit the responﬁen&s statgd that

as the mother of the applicant was alredy given appointment

on compassionate grounds and as the applicant herself is below
the age of 18 years(which is ths minimué?ﬁ? recruitment e & %
government service) her request for compassionate appointment
cannot be considered. The sespondents seem to take note of

the fact that the three slder sisters of the applicant are

mapried.
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4a The Fac§§ of tpe case dg;=d15closeﬂ a yery petiable
situation in which the applicant ié placaa. The fact that
thras alder.Sigtars are married should not coms in the way
of cdnsidéring‘ﬁar cqée‘bedauée.tha égﬁficaﬁg's contention
tﬁéylthe three marrisd sisters are not taking care of herself
&uﬁég her mother is not unbeliéyable. Thare is also a certificate
rendered by the Superintendent of tha’Idgtitute of Mental Health'
to the efpget that Smt¥$éra§§athi.(mothar of the applicant) is
auffering erom Chronic Mental Illness. Thus the cas® of the

applicant degerygs to be gyamined Ubj&ctively.QEﬁEﬁBdis:##?-l"

However zs she is not yet 18 years old, She .annct ke claim to be

J
appointed immediately. 1In visw of th&aeaigcumstancas)this OA
is disposed of with the following directions:-

a) As soon as the applicant tesl= 18 years old,

she may apply to the rgspondents raquesting appointment

on compassionate grounds.

b) Such application gs soOn &8s raeceived will be have
to be cansidéred by the pespondents keeping in vieu

the abovs ohssrvations in this order and decision
rmmr wewawon SnGrl dE CUOWGUNLICATEA TLO the applicant

within g period af three menths of the date of receipt
of her request.

A
c) Should the applicant«asj;;;;x aggrieved by the above

s

P : mentioned order of the respondents she will be at

liberty to approach this Tribunal in agpcordance with

lau.
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Dated : The 20th December 1995. :pyu/gﬁﬂu~bnzzéj)
(Dictated in Open Court)
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